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{6) 1 give herein below the details of liabilities' dues to public financial institutions and government :-
(Note: Pleasc give separate details of name of Bank + Institution, entity or individual and amount for each item)
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(' | Loan or dues to Bank Financial L£-0, [
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| Name of Bank or FI ol 1315688 Jen
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! Mature of lolin i
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VERIFICATION

|, the deponent, abave named, do hereby verify and declare that the contents of this affidavit are true and correct 1o the
besi of my knowledge and belicf, no part of it is Talse and nathing material has been concealed there from. | further
dechurs that ;
() there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above:
|1 L iy spouse, or my-dependents do not have any ssset or lability, ather than those mentioned in itsms 3 and 6
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